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WRITTEN ANSWERS TO QUESTIONS

Government proposal to bear election 
expenses

*108. SHRI AMAR RAYPRADHAN:

Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleased 
to state:

(a) whether Government propose to 
bear the election expenses of political 

parties; and

(b) if so, what are the outlines in 
this regard and if not, the  reasons 
therefor?

THE MINISTER  OF LAW,  JUS
TICE  AND  COMPANY  AFFAIRS 

(SHRI SHANTI BHUSHAN): (a) and

(b).  The question whether the elec
tion expenses of political parties and 
candidates in elections  to Parliament 
and State Legislatures should ba borne 

by the State, and if so to what extent, 
and in what  maimer, is under  the 
active consideration of the Government,

Import of Sulphur

*110. SHRI SAMAR MUKHER- 
JEE:

SHRI C. R. MAHATA:

Will the Minister of PETROLEUM, 
CHEMICALS  AND  FERTILIZERS 

be pleased to state:

(a)  whether Government propose to 
import sulphur, if so, the target during 
1979;

(b) whether the fertiliser industry * 
had carried out a review of the stock, 
position regarding sulphur;

(c) if not, the basis of fixing the 

target 0# import; and

(d) If so, the details thereof?




